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Scheme for increasing fishing
vessels
4100. SHRI MADHAVRAO

nister of AGRICULTURE be pleas-
ed to state :

(a) whether Goveinment ha
lately approved a scheme for raising
a strong fleet of fishing vessels to
increase the country’s catch of fish
and other marine resources ;

(b) if so, the details of the
scheme indicating the number and
nature of vessels and estimated cost

" thereof ; and

(c) the stepsso far taken in pur-
suance thereof ?

THE MINISTER OF STATE

IN THE MINISTRIES OF AGRI-

CULTURE AND RURALRECONS-

TRUCTION (SHRI R.V. SWAMIL-
NATHAN) : (a) Yes, Sir.

(b) The Government’s Policy
towards deep sea fishing industry is
to encourage Indian enterprises to
introduce as many deep sea fishing
vessele as possiblein order to optimally
utilise the fisherv resources in the
Exclusive Economic Zone. In the
V1 Five Year Plan a target for
raising the number ofdeep sea fishing
vessels to 350 is envisaged. A Plan
provision of Rs 50 crores has been
made for grant of soft loans through
Shipping Develapment Fund Co-
mmittee for acquisition of  various
types of fishing vess -

(c) The steps taken by the Go-
vernment to augment deep sea fishing
include :

(i) Providing loans on soft
terms through S.D.F.C.
for purchase of fishing
vessels ;

(ii) Providing subsidy for
indigenous construction  of
vessels ;

(ii) Permitting charter of o-.
reign fishing vessels d
joint ventures ;

(iv) Authorising import of ve-
ssels ; and

(v) Acqu:o.. on of large vessels
for survey and training.

Compensaton to farmers of
Dhreingadhre Taluka in Gujarat
for Pollution

4101. SHRIDIGVIJAY SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state

(a) hasa compensation of Rs. 42
lakhs been assigned to the farmers
of Dhreingadhre Taluka in Gujarat
State for pollution from the Dhrei-
ingadhre Chemical Works; and

(b) if so, when this amount will
be released and disbursed ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS ANDWORKS
AND HOUSING (SHRI BHISMHA
NARAINSINGH): (a) A committee
constituted by the State Government
to assess the damage caused to the
agricultural land has estimated the
damage of Rs. 40.48 lakhs during
the last three years viz. 1978-79,
1979-80 and 19g80-8t. The State
Governmentdecided that the company

should pay the compensaton to the
agriculturists.

(b) The company has declined
to pay the compenstation and the
Gujarat Govt. is pursuing the matter.

et # witerifirs waodt w1 wiaza

4102. =it < QR qfewT: F4T
frater witx sate @@t vz qary &
FUr w4 fa -

() 7ar feectt & orAfrE w-
AT F AR ¥ &3 TAMT GF gL-F
g oY ;





